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INTRODUCTION 

1 1, the Chairman\of the Estimates Commuttee for the year 1973-74, having bzen authorised by the Commuttee 1n this behalf, present this Ieport on the Budget Esumates for the year 1973-74, 1n respect of the Health Department and Transport Department. 
2. A bref summary of recommendations/observations of the Com- mittee is given 111 Appendix. This Summary 1s not exhaustive, and for full recommendations or observations of the Commuttee reference should be made to the mamn Report. 

3. A brief record of the proceedings of each meeting has been kept Separately in the Vidhan Sabha Secretanat. 

4. The Committee are grateful to the representatives of the various Departments who appeared before them for oral examination, 
5. The Committee place onrecord their high appreciation of the unstinted co-opetation given by the Secretary and the sta ff of the Haryana Vidhan Sabha, 

CHANDIGARH : MALIK SAT RAM DASS BATRA, The 20th March, 1974. CHAIRMAN, . 
ESTIMATES COMMITTEE,



REPORT . 

1. The Estumates Commuttee for the year 1973-74 was elected by the Vidhan Sabha consisting of nme Members and notified -vide Haryana Vidhan Sabha Secretartat Notification No. CR/PAC-EC-3/73/ 39, dated the 16th April, 1973. 

2. Malik Sat Ram Dass Batra, M.L.A. was nominated Chair- man of the Commuttee by the Speaker. 

3. The Commuttee held 24 sittings 18 at Chandigarh and 6 at different places, namely Simla, Mughal Gardens at Pinjoie and New Delhi. 

4. The Committee scrutimniged the material relating to the Budget Estimates of the Health Department and the Tiansport Department for the year 1973-74 and orally examined the represent- atives of these Departments. 

5 The Committee also scrutimised the Supplementary Estimates of the Government of Haryana for the yeur 1973-74 (Ist and 2nd instalments), examined the representatives  of the Finance as well as other Departments concerned with the Demands and submitted their reports thereon to the Vidhan Sabha on the 12th November, 1973 and on the 7th January, 1974, respectively 

6. The Committee also had the opportunity of meeting the members of the Estimates Commuittee of (he Kerala Legislature during its visit to the Mughal Gaidens at Pinjore (District Ambala) on 17th August, 73 and members of the Estimates Comnmittee of the Madhya Pradesh Legislative Assembly 1n the Committee Room of the Haryana Vidhan Sabha Secretariat, Chandigarh on 27th Febiuary, 1974, and discussed with them vartous procedural matters relating to the working of the Commuttee on Estimates पा their respectively Legislatures. 

7. The Commuittee visited Fardabad and Gurgaon in order to make an on the-spot study of the working of the Hospitals located there. 

8 The shottcomings obsetved by the Commitiee during their above tour are given n ths Report in the paragraphs relating to those Departments  togetheiwith the lecommendations made by the Commuittee. 

HEALTH DEPARTMENT 

9 उप a developing country hike ours, the morbidity rate due to mal-nutrition and preventable  communicable diseases 1s very large which means that large number of work days are lost which could be usefully employed 1n credting wealth. पाए the State of Haryana as nearly as 60 % of patients suffer from infections and communicable diseases Therefore, in the 

Introdutto_ry %‘—J 
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recent years considerable expansion and improvement in the provision 
of the Health Services for the people of the State has been made 
through the IV Five Year Plan Thus the Health Department plays 

an important role in maintamning the economic development of the 

State by reducing the men days lost due to 1llness, thereby increasing the 

output both in services and production. 

10. 

Ofim%rgamsafiona set np 
of the Department 

1. Government Level : 

At Government level, the Health Department is headed by 
Health Secretary, Deputy Secretary and Under Secretary of Health. 

2. Directorate Level : 

The Director, Health Services, 15 the administrative and technical 
head of the Department He also functions as State Drugs Controller 
assisted by Assistant State Drugs Controllor. He is assisted by 4 (four) 

Deputy Directors, wz Deputy Director ((Medical), Deputy Director 

(Hzalth), Deputy Director (Fanuly Planning) and Deputy Director 
(Ayurveda). 

On the curative side Deputy Director (Medical) 1s incharge of 

the medical side mcluding Drugs and Stores purchase  He 15 assisted 
by Assistant Director (ESI) for the supervision of E.S.I. scheme and 

there 15 one Assistant Director (Nursing) and Transport Officer for the 
supervision of Nursing Services and Transport fleet 1n the State. There 
15 an Assistant Director (T B.&Planning) for planning of Health Seivices 

in the State and construction programme of the Department. He also 

supervises the Nagional T B~ Contiol Programme 1n the State. There 
is an Assistant Chemical Examiner, who works under the guidance 
of Deputy Director (Medical). 

The Deputy Director (Health) is incharge of preventive side, 1.e. 
Communciable Diseases, Sanitation, Samtary Board, Accounts, Budget, 

Health Education, Nutrition and Statistics. He 15 assisted by Assistant 
Director (Health Education and Nutrition), Assistant Director (Epede- 
miology), Assistant Director (T.B ) and various other officers Thersare 

State Public Analyst Laboraiory, Drugs Laboratory, State Bacteriologist 
laboratory. There 15 a Health Intelligence Bureau under the chaige of 
two Statistical Officers functioning at State level under the over-all 
control of Deputy Director (Health). 

Deputy Director {Fainily Planning) 15 State Family Planning Officer, 
who 15 incharge of Family Planning Programme 11 the State. She is assisted 
by Assistant Director (F.P), Assistant Director (MCH), Assistant Direc- 
tor (Dzmography), 1UCD Officer, Mass Education and Media Officer 
Admunstrative Officer (F P.) and Assistant Accounts Officer. There aie 
three wings vz Administrative, demographic and mass media besides 
Accounts & Budget cell. 
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The Deputy Director (Ayurveda) is incharge of Ayurveda wing of the Department. He looks after and supervises the working of these dispensaries and promotion of Ayurvedic and Unamt system of medicines in the State under the overall control of the Director, Health Services There घाट 201 Ayurvedic and Unani Dispensaries and two Hospitals 10 the State. 

Administrative Officer : There 1s  an Adminstrative Officer of H.C.S. Cadre in the Directorate to assist the Director, Health Services 11 the matter of admunistration, vigilance, conducting of enquiries, ete. 

Medical Education: There 15 one Medical College at Rohtak under charge of Director Principal, who 1s Head of Department for Medical College, M B.B.S and Post graduate Courses of M.D., M.S , D O M 5. and Diploma Courses पा Anaesthesia, Radiology, Pathology are conducted in the Medical College, Rohtak  There 15 also Sanitary Inspector Class, Radiologists and Pharmacists Class at Medical College. Rohtak. 

3. District Level : 

() There1s a Chief Medical Officer 17 the District, who 15 over- all incharge of all the activities of the Department vz curative, preven- uve, famly planming, communicable diseases, sanitation etc He 15 assisted by District Famyly Planming and MCH Officer (Class I) who 1s responsible for efficient 1mplementation of the Famuily Planming Prog- ramme and M CH services 

Deputy Chief Medical Officer (Medical) is to Assist the Chief Medical Officer in routine matters e & medicolegal examination and office ad- muistiation  On preventive side 1 e. Publ:ic Health, Sanitation and comm unicable diseases, there 15 Deputy Chief Medical Officer (Health) and for N .tional Malaria Eradication Programme theie 15 a Malaria Officer, There are school Health Officers to assist the Chief Medical Officer fo1 the nutri- tion and care of child health. There are T.B. Officers in 7 districts, who assist the Chief Mcdical Officers 10 T.B. Control Programne. 

The Senior Medical Officers are Incharge of District Headquaiters Hospitals, Tehsil Headquarters Hospitals and Hospitals with 50 bed stien- gth. The Medical Officers of HCME-IT aie Incharge of Piimary Health Centres, Primary Health 0105 and Ruial Dispensaries The staff provided Ineach institution 15 according 10 the pattern laid down by the Govern- ment of India, for 200, 100, 50 and 25 bedded hospitals. Standard pattern of staff, equipment and buildings are provided The following type of specialities are provide 200 and 100 hedded hospitals.— ‘ 

(1) Medical 

(2) Surgical 

(3) Gynaecology 

{#) Bye and E,N.T,



(5) Radiology 

(6) Pathology 
(7) Anaesthesiology 

Beside there are Urban and Rural Family Planning Clinics and 
sub-centres in the State for which separate staff for Family Planning 
Programme 1s attached. 

For specialized treatment and medical aid, there 15 an up-to-date 
hospitale quipped with modern scientific equipment at Rohtak attached to 
the Medical College. The State Famly Planning Research Centie 15 8150 
functioning at Rohtak with the Medical College, Rohtak. There 15 one 
model Primary Health Centre used for in-service traming of para-medical 
and para-health staff पा each district. 

11. The function of State Health Department 1s to provide com- 
Function of (he | prehensive specialized curative services, prevention of 
Department, diseases, health promotion. effective control of malaria 
and other communjcable diseascs and implementation of Family Plan- 
ning Programme to the entire population of the State These are as 
under'— 

1 Under-graduates and Post-graduates traimn'ng and Research for 
Doctors, Nurses, Phaimacists LH V ,A N Ms, Sanitary Inspec- 
tors, Vaccinators and other field specialized staff 

2. Organization, supervision and promotion of Family Planmng 
Programme which 15 a National Programme to contiol popula- 
tion explosion 1n the State 

3. Orgamzation, Development and supervisiton of Hospitals/ 
Dispensaries/P.H.Cs/P.H. Units and M.&C. W. Health Cen- 
tres/ Fanuly Planning Clinics/ Ayuivedic Dispensaries, Indi- 
genous system of Medicines. 

4. Construction of Hospitals Buildings/Clinies/Quarters/Sub- 
Centres, under Non-Plan/Plan, Family Planming/ESI Pro- 
gramme/Schemes, 

.b
‘;

 

Sanitation, epidemics and other communicable discases control 
and eradication programme, 

6. Special Progranime of Smallpox, VD, and TB, Malaia, Leprosy, Employe:s State Insurance Scheme and others. 

7. Surveys, short-term and long-term, amelioration measures 
among special population gioups and are as in time of emcr- 
gencies like floods and famines and Home Defence. 

8. Community Development Programme of Water-supply and 
Sanitav:on. 

9. Health Education, Publicity and Plo/paganda 10 all aspects of 
healthy living.” 
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12. In a written reply to a question by the Committee as to the Ruwial dispensaries  with m%inames of rural dispensaries in the State which were without doctors, the Department stated as 
out Doctors 

under :— 

1. Rural Dispensary, Bhatana Zafrabad Distt. Rohtak 
2 —do— Bidhlan 

—do— 
3. —do— Gurawar 

—do— 
4, —do— Bhambeva 

—do— 
5. —do— Kosl: ~—do— 6 —do— ' Kalanaur —do— 
7. —do— Dharuhera वाई, (पाइव0०7 
8. ~do— Sohna 

—do— 
9. —do— Mirpur 

—do— 
10, —do— Jatusana 

—d'o—- 
11, —do— Tatoru 

—do— 
12 —do— Pmangaon 

—do— 
43, —do— Rasulpur 

—do— 
14. —do— Balu Distt. Jind. 

On being asked as 10 the 1easons for these dispensaries remain- पा without doctors, the departmental representatives during the course of Oral evidence before the committee, explained thatthe Assistant Medical Officers (Non-Gazetted) with L.S M.F qualification were required to be posted there, but difficulty 1n their way was that persons 

The need to provide medical facilities is great but still greater पा. the case of rural areas 10 the State. The Commuttee are, therefore, pained to note that no effective steps have been taken by the Department to see that no rural dispensary 1n the State 15 left without a doctor. 

The Committee, therefore, recommend that necessary arrange- ments be made to provide a doctor in each such dispensary without loss of further time. 

The Committee brought to the notice of the Department that there were two or three doctors in many Primary Health Centres and that i1t should not be difticult for the Goverrment 10 shift some doctors from such Centres, though tempotarily, to the rural dispensaries which were without doctors. The Commuttee, therefore, recommend that pece- ssary steps in this behalf be taken expeditiously.
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“According to the Health Department 150 Students were admitted 
tothe M BB S course at Medical College, Rohtak each in the year 1971 
and 1972. Those students who are admitted 10 the said course against 
reserved seats or those who are paid scholarships are required to sign 8 
bond at the time of (एड admission that they would serve the State Go- 
vernment for a period of three years. Twenty per cent seats have been 
reserved fcr members belonging to the Scheduled Castes and Scheduled 
Tribes and two percent for the Backward Classes 

The Committee are of the view that it should be made obligatory 
for the M.B.B.S students to serve in the rural areas of the State for 
about six months’ period before the completion of their course and aw- 
ard of degree to them and to achieve thegobject a change i the syllabus 
may 96 made 1f necessary. 

13. In reply to a question by the Committee 85 to the number 
Lli-treatment of patients” 4 of complaints received by the Director of Health 

Services regarding misuse/mis-appropriation of medicines from the pub- 
lic and those received from the relatives of the patients in various hos- 
pitals of the State during the last 3 years complaining about 1ll-treatment 
meted out to them by the doctors and also for not giving timely medi- 
cal aid to their patients which resulted in deaths in some cases, the wri- 
tten statement as under contaiming detailled information in this behalf 
was received from the Health Department — 
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The Commuttee are pained to observe that the enquiries into the aforesaid complaints which 1n a few cases, are 85 010 as 2 years, 08४४ not been finalised by the Government The Commuttee, therefore, recommend that the enquiries into all such complaints which are of very urgent nature should be finalised without loss of further time and suitable action taken against the officsrs/officials found at fault, 

14 In a_written reply, the Committee were informed that 31658 Family Planning and 44914 vasectomy operations were per- SPtrmoeglamme in the formed during the years 1971-72 and 1972-73 
respectively and that no force was used on the acceptors to undergo vasectomy operations. The following targets were fixed and the achievements made in respect of sterilization cases under Famuly Planning Programme पा the State of Haryana during the last 3 yesrs :— 

Year Target Achievements 

1970-71 34900 21707 

1971-72 26732 46453 

1972-73 102950 55508 

The district-wise figures of 1000 insertions in the State during the year 1972-73 1s as under :— 

District Loop 

Ambala 2291 

Gurgaon 2942 

Hissar 3775 

Jind 1944 

Karnal 2370 

Mohindergarh 1024 

Rohtak 2085 

Total :— 16431 

The Commuttee feel that more intensive propaganda 15 requi- red amongst uneducated sections of the people and more particularly amongst the weaker section of the Scciety 1n the rural areas to induce them to exercise a check on having large families The Committee recommend that the benefits of family planning should be brought home
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to the people living in urban areas in general and rural areas 1n parti- 

cular. The people should be educated m such a manner that they 

should feel the necessity of fanuly planning and volunteer themselves 

for under-going vasectomy or tubectomy operations 07 for 1nsertion of 

loops etc. Famuly Planning Programme should be carried out steadily 

through out the year instead of orgamsing special camps at diffierent 

periods in the State. 

The Committee feel that for the checking of actual cases of 

operations and loop insertion some very effective and fool-proof 

system be evolved as entries 1 the registers were sometimes found to 

be bogus, The persons responsible for making false entiies 10 the 

registers should be brought to book. 

The Committee further feel that an effective check should be 

exercised on complications arising from loop inseruons lest the 

scheme becomes unpopular. 

The Committee also recommend that more effective steps should 

be taken for the adoption of famtly planning programme among the 

lepers, beggars and persons suffering from tuberculoses and venereal 

diseases. 

15. The Department informed the Committee thaft the blood 

bank in the State of Haryanais functionng 

Blood Bauk only at Medical College, Royhtak. The blood 

can be preserved for a maximum pertod of three weeks. The blood 

from the bank in emergency 15 issued free to the poor patients and on 

charges to the rich as per Government rules 11 all emergency cases 

No list of professional donors is maintaned in any hospital. The 

quantity of blood during the year 1972 from the Red Cross Society and 

other agencies, relatives of patients and {rom the professional donors 

received हा the State of Haryana 18 as under :— 

1. Red Cross Society 591 Units 

2. Relatives of patients 2672, 

3. Professional donors 214, 

4. Other agencles 1445 ,, 

The Committee recommend that the Department should take 

effective steps to educate the people through documentary films and 

other publicity media to donate blood when asked for. A list of 

professional donors should also 06 maintamned 1n each Hospital 

and necessary steps be taken to encourage the collection of blood 

from voluntary donors by giving vide publicity of such donors. 

16. During the course of oral examination of the repiesentatives 

Venereal | of the Health Department the Commuttee 

Diseases i were informed that 4,440 cases of venereal 

dseases were registered 1n the year 1970 71 पा the State of Haryana 

and the number of those registered आए the year 1972-73 stood at 3,050 

The shight decrease 1n the incidence of Venereal diseases 1n the year 
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1972-73 as compared to the year 1971-72 was attributed to the enforce- 
ment of immoral tiaffic iIn Women. In reply to a question the Com- 
mittee were informed that no separate V D Clinc 15 functioning 1n 
the State of Haryana. 

The Commuittee recommend to the Government to consider the 
desirability of opening a separate V. D. Clinic in that part of the 
State where the incidence. of such diseases 1s laige. 

17  During 15 on the spot study tour of the B.K. Hospital, 
B K Hosp l'ommgspltal, Faridabad, the Commitiee noticed that 
Faridabad 5 there was great over-crowding 1 the 

Hospital Wards 85 the number of patients seeking admission far ex- 
ceeded the available accommodation and the number of beds was far 
inadequatle as compared to the actual requuement According to the 
hospital authorities about 1 lakh patients are expected to visit the 
hospital for medical aid in the year 1973-74 but due to the inade- 
quacy of funds 1t would not be possible to supply necessay medi- 
cines to all patients from 158 own stock. The Committee, therefore, 
recommend that the aspect of fast increasing population of Faiidabad 
should be given favourable consideration at the time of allotment of 
funds to the B K. Hospstal, Faridabad 

N 18 The Committee during the course of oral examination of 
Despensaries Departmental representatives pointed out that 
under ES 1 in some cases it has been observed that the 
Scheme dispensaries under the E 5.1 Scheme are loca- 
ted far away from the site of Factories. The case of the location of 
E.S 1 Dispensary at Charkht Dadrt was cited पा this connection. 

The Commuttee are of the opinion that factory workers and their 
families can only avail themselves of the medical facilities to the extent 
it 18 desirable 1 the E.S.I. Dispensaries घाट not located at a considerable 
distance  The Commuttee, therefore, recommend that necessary steps 
हा. this behalf which would result in saving time and labour of the 
Workers’ be taken. 

19. Duiing on-the-spot study of the working of the B.K. 
X-Ray Hospital at Faridabad on 22nd October, 
Plants 1973, the Committee noticed that the 

X-Ray Plant was lying out of order there. The Committee recom- 
mend that immediate steps be taken by the Department to get the 
necessary repairs carried out so that it may function smoothly without 
any further loss of time. 

The Committee further recommend to the Government to take 
steps to formulate a phased programme to equip every Hospital in each 
Tehsil with an X-Ray Plant so that the rural patients may not have to 
cover long distances to get themselves X-Rayed and proper care should 
be given for the maintenance of all the X-Ray Plants in the State. 

20 During the course of an on_the-spot-study tour of 
'E.S 1. Hospital, | the E. 5. I., Hospital, Faridabad, it came to the 
Faridabad notice of the Committee that the number of beds 
1n the said Hospital have since been increased from 55 to 110 but the
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strength of the staff was the same 85 1t was before Some of the posts 
sanctioned for the 55 beds were even lying vacant because of the 

imposition of ban by the Government on recrmitment of new staff. 
As the strength of beds in फिट said Hosputal has since been 1ncieased 
from 55 to 110, the Committee are of the view that there should be 
corresponding 1ncrease 11 the staff so that 1t may function smoothly. 

31. All Government employees are entitled to the facility of 
mfimmJMedical g free medical 810 1n the State of Haryana. The policy 
Reimbursement 15 laudable but the Commuttee feel that the system of 
medical reimbursement 15 being misused 1n some cases. It 19. possible 
this facility 15 being utilized to supplement the income. 

In order to lessen the chances of corrupt practices which are in- 
dulged in-by Government employees 1 some cases in connivance Wwith 
some unscrupulous doctors and chemists, the Committee recommend 
that necessary steps be taken ata very early date to open 1ts own 
stores/co-operative stores for the supply of Allopathtic and Ayur- 
vedic medicines to the Government employees. By taking this step, 
the Committee are of the view, that the Government would save 
much by getting the medical supplies from the manufacturers direct at 
whole sale rates and thus eliminating the middle man’s profit. If 
possibie, the contamers of the medicines may have some suitable 

distinct marking 50 that these may not be resold ता the open market, 
Reimbursement of the cost of only those medicines which are not 
available in the Government stores may, however, be allowed. The 
Government may also think of taking some other suitable steps to 
achieve the object 1n view. 

22. The Committee during the course of oral examination of the 
Medical treatment departmental representatives brought to their notice 
of accident and _ i that cases involved either in accident or medieo 
other injury cases 16881 cases are not attended to immediately but are 
kept waiting पा फिट hospitals pending the arrival of the police with the 
result that some of them prove fatal. The Commuttee desired that 
medical treatment in such cases should be started forthwith and the 
police informed either by telephone or by a special messenger. As 
desired by the Commuttee, the following instructionswere issued by 
the Director Health Services, Haryana, vide his letter No. PM—3-73/ 
20028—37 dated 19.10.1973 to all Medical Officers in the State of 
Haryana :— 

“Subject ; Medico-legal examination and Ist-Aid/Treatment of acci- 
dent and other 1njury cases. 

Memorandum 

It has come to the notice of thé Government that cases involved 
either 1n accident or medico-legal cases are kept waiting 1n the 
hospitals pending the arrival of the police. This may jeopardise the 
life of those so injuréd. Therefore, the procedure to be followed 1n 
such cases is given below :(— 

(1) छा. case of non-cognisable offences, the personis to be exa- 
mined and medico-legal certificate 1ssued to the person as 
well as treatment given for the minor injuries ; 

J
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(1) 1n ease of cogmsable offences when the patient arrives with the police docket, the patient should” be imn.ediately cxamined and the injuries recorded गा. the medico-legal 1egister and treatment started forthwith | 
(i) Incase of cognisable offences and serious Injuries when the patient 15 not accompanied by the police docket, the police may be informed either by telephone or by messenger Injuries should be recorded inthe medico-legal register and treatment started unmediately without waiting for the police, On demand from the police later for medico-legal report, the same can be submitted. In no case 1s the patient 10 wart for recewving treatment 85 this may jeopardise the Iife 

The Committee lecommend that the Government should take necessary - steps to ensure that the said instructions are carried out उच्च letter and spirit, 

23 The district wise figures of the T, B. patients for the years i.B Panents"in'g 1971 and 1972 as supplied to the Comnuttee by the Department are as under — 

District 1971 1972 

In- Out- In- Out- door door door door 
I\K. 

Ambala 457 6,623 464 4,993 2. Gurgaon 878 6,611 1,107 15,838 3 Hissar 1,578 8,710 1,702 9,781 4, Jind 33 884 62 1,348 5 Karpal 523 4,950 642 3,519 6. M Garh 553 1,894 388 2,121 7. Rohtak 1,055 9,732 
1\,130 8,753 

Total 5,077 39,404 5,497 
46\\,353 

The number of beds provided in various T B, Institutions 1n the State घाट 85 under .— 

Name of the Institution 
Beds 

1, T.B. Hospital, Hissar 
75 2. T. B. Centre, Narnaul 
16 3 T. B. Centre, Gurgaon 
2 4 T.B Centre, Karnal 

22 5. T. B. Centre, Ambala 
36 6. T. 8. Centre, Rohtak 
25 7. T. B. Clinic, Bhiwani 
10 8 (५1 Hospital, Iohary 

8 9., BK, Hospital, Faridabad 
50 

Total . 244
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. On being duestioned as to whether any survey Has been condiic- 

ted in the State to find out the number of persons suferring from 

T B, the Committee Wwere informed that & National Sample sutvey 

was conducted during 1955-58 पा. the whole of the country wherem 

parts of Punjab and Haryana were also included for the purpose. 

The icidence was 2% of the population of which 0 4% were found 

to be fective case {sputum positive)  Since then no other sample 

survey has been carried out any where 10. the country. - 

The Committee arc of फिट opion that the nwnaber of T. B 

patients i the State 15 much hgher than “hat registeied asn-deor and 

out-door patients in vVavious Chmcs/Centres/I—Io;plta1s पा the State 

The Committee are of the view that this diseasc is assurung alarnung 

proportion in the State and, theiefore, should be view ed with great con- 

cern by the Government. 

The Committee recommend that more beds be provided in the 

Government Hospitals For d micilary  treatment, sufficent funds 

be provided and care should be taken that the out-docr patients are 

given proper medicines and 1n case of poor patients:Ome arrang ments 

be also made for providing them proper diet. 

The Commuittee further recommend that in industrial towns, proper 

and strict measures be adopted to contiol the air pollution. 

24 To a question by the Commuttee regarding number of cases 

Food Adulteration.l 1egistesed on aceount of food adulteration it the State 

during the last two years and also the number of 

those who have been pumshed, exonerated separately, the department 

stated as under :— 
1970 1971 

(i) Number of cases registered on 

account of food adulteration 1,806 5,825 

(i) Number of those who have been 

pumshed 
232 786 

(i) Number of those who have been 

exonerated 
29 84 

It has come tothe notice of the Committee that the milk which 1s 

being supplied to the patients पा various hospitals m the Statels also not 

upto the standard.” 

The departmental representative informed the Committee that acc- 

ording to the Government rules the milk is being purchased from the 

contractors who quote the lowest rates and that no daily testing of 

milk supplied to them 15 being conducted. 

The Comimnittee recommend to the Goveinment to take necessary 

steps to get the supply of milk from the Government Sources as far 

as possible. The emphasis should be on the purity of milk rather 

than on 1ts lowest rate 10. 80 far 85 the supply of milk by the private 

individuals is concerned. 
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The Committee are further of the view that 11 order to determine the fat contents of the milk, 1t should not be difficult for the depart- ment to arrange for conducting daily test of the milk being supplied by the private individuals, and therefore, recommend that early steps be taken m tlus behalf. 

The Commuittez are of the opmion that the consumption of adulterated articles of food 15 the mam cause of certamn diseases amongst the people of the State, which पा many cases proves fatal for the human hfe 

The Commuttee are also of the view that four categories of agencies-manufacturers, whole-salers, commission agents and retailers are responsible for bringing adulterated articles to thc consumers Such adulterators by their action sometimes kill the mnocent people Instantaneously but 1n many cases the victims of adulterated stuff die slowly. 

The Comnuttee, therefore, recommend that as the adulteration involves a lurge team of conspirators, a deterrent pumshment should be prescribed for them under the law so that the practice of adulterating the food-stuffs may not be resorted to by any body. Apart fiom amending the existing law on the subject suitably 80106 more effective steps should be taken by the Government to curb the evil of adultera- tion. 

Ths Committee observe that 1f any body commits one murder, he 15 hanged or 1s sentenced 10 life imprisonment while on the other hand 1f eight persons die as a resuit of consuming adulterated food, the adulterator 1s awarded a nominal punishment notwithstanding  that the offence committed by the adulterator 15 eight times severer than that committed by the murderer and should be viewed 85 such 10 the eyes of law. 

v 

fuither recommend that efforts be also qmade to get cooperation from public social organisations to fight the evil of adulteration 

25. The doctor-population ratio 1n the State of Haiyana during Doctor-population'g the last 4 years was stated to be as under :— Ratio 

Year No. of persons after one Doctor. 
1969 7,720 
1970 7,300 
1971 7,116 
1972 6,797
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85 stated by the Department was as follows :— 
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_The Commuttee read with interest the following news item on this, 

subject which was released by INFA News agency and appeared 1n 

No. of persons after घाट Doctor. 

West Bengal 1,747 

Tamil Nadu 1,988 

Maharashtra 2,592 

Assam 3,139 

Kerala 4,742 

Gujarat 4,900 

Andhra Pradesh 4,922 

Myscre 5,300 

Punjab 5,863 

Nagaland 5,976 

Bihar 6,083 

Orissa 7,008 

.Haryana 7,300 ° 

Uttar Pardesh 7,672 . 

Rajasthan 12,662 

Madhya Pardesh 21,663 

some English Dailies during the 2nd week of July, 1973 — 

““West Bengal tops the list among the States in doctor 

population ratio, according to official figures. There 

doctor for every 1,850 persons in that State. 

The second and third places go 
Punjab In these States, there js one doctor for every 1,968 
population and 2,582 population respectively. 

to Tanul Nadu and 

The worst affected States with more than 7,000 popula- 

tion for a doctor are : Uttar Pradesh, Manipur, Orissa, 

Tripura and Haryana. 

In other States the doctor-population ratio is between 

- 3,000 and 6,000. 

The All-India average is one doctor for every 5,000 per- 

sons The number of doctors available in the country 15 

estimated at 1,02,520.” 

The Commiitee are distressed to find that the State of Haryana, 

85 has been revealed by the above data, lags far behind the other 

States in providing medical facilities to 1ts people. The Commitiee, 

therefore, recommend that necessary steps be taken to improve the 

doctor-population ratio in the State so that 1t can be compared 

favourably with other States in India.
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TRANSPORT DEPARTMENT 

26 The Financial Commissioner Revenue and Secretary to 

Government, Haryana, Transport Department, 15 the Administrative 

Oraamsation of | Secretary of the Transport Department and the 

the Department | State Tiansport Controller 15 the Head of the Trans- 

and 1ts subordi- & port Department who 15 assisted by the following 

nato officos officers at the Headquarters ; 

Jotnt State Transport Controller 

Officer on Special Duty 

Deputy Transport Controller (T & C.) 

Deputy Transport Controller (Stores) 

Accounts Officer 

Statistical Officer 

Extra Assistant Transport Controller (A & G) 

Assistant District Attorney at Headquarters 

He 15 further assisted by the followmng officers in the subordinate 

offices — 

1. General Manager, Haryana Roadways, Ambala, Gurgaon, 

Chandigarh, Rohtak, Karnal, Hissar, Rewaii & Jind. 

2 Superintendent‘of Police (Traffic) Haryana. 

Secretary, Regional Transport Authority 

4 Service Engimeer, Government Central Workshop, Haryana, 

Chandigarh 

The functions of the Department and 1ts subordinate offices are 

given hereunder — 

1. Commercial Wing 

To provide local and long distance passenger Road Transport in 

the State, 

2. Non-Commercial Wing 

(8) To facilitate smooth and un-hindered operation of the Road 

Services and to check road accidents and control traffic on 

high-ways and other road. (This function 15 exercised through 

the Enforcement Wing under the supervision of Superinten- 
dent of Police (Traffic) 

(b) To 1ssue permits fo1 stage carriages, Public Carriers, Private 
Carrters, Contract Carrers ctc  etc (0 check 1illegal operation 

under the Motor Vehicles Act. 1939 and Rules and to take 

departmental action for the breach of provisions of Motor
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Vehicles Act, 1939 and Rules. These functions are exercised 
through the Secretary, Regional Transport Authority Ambala 

(¢) To mamtain and provide vehicles to Hon’ble Ministers and to 
repair vehicles of Raj Bhavan, Civil Secretanat, Police and 
other Departments. This function 1s exetcised through the 
Service Engineer, Government Central Workshop, Haryana, 
Chandigarh, 

27. To a question by the Commttee the Departiment stated that 
Body the body fabiication work at present 1s being domne by 

—Building | private body builders approved by the Department. 

The Commuittee are of the opmicn that Transport 1s one of the 
most progressive industites 1 the State As the fleet strength of the 
Haryana Roadways buses has considerably increased consequent upon 
the cent per cent nationalisation of 1outes 1n the State, the Commuitiee 
recommend that necessary steps be taken to set up a body building 
workshop 1n the Public Sector 1n the State to cater the necds of the 
Transport Department. When this workshop 15 fully established and 15 run efficiently, efforts may be made progressively to secure orders for 
body building from other States. The Committes hope that by taking 
this step the Government will be able to increase its 1evenue and थी. 
the same time provide employment opportunity to the unemployed 
persons 1n the State, 

The Committee further recommend that constant efforts be made 
by the Department to further improve the design of bodies of buses so 
as to make them more comfortable for the passengers. 

28. The Committee sought the opmion of the Transport कगार जा 
spare Department on the desirabilty of manufacturing motor spare 
parts patts in its own workshop. The Department stated 1ts पा छाप 
to take up this job departmentally on the ground of manufacture of 
spice pirts bzinga highly sp:cialized trade. 

To a question 85 to whether any case had come to the notice 
of the Department regarding pilferage of spare parts from the work- 
shops, the department’s reply was 10 the negative  The Commuittee 
are pained (0 know that no case of pilferage of spare parts has ever 
been detected by the Department, because the Committee का of the view that pilferage of motor spare patts including tyres and tubes 
takes place, though, on a small scale. They ate, therefore, constramed to draw an irrestible conclusion that there 1s a lack of proper super- 
vision\ Vigilance on the staff indulging 1n the pilferage of spare parts. 
The Commuittee recommend that necessary measures to stieamlime the 
management in this behalf may be taken at an early date 

In order to lessen the chances of pulferage, the Commuittee further 
recommend that the necessary steps be taken by the Government to 
have distinct maikings, as far as 1t 15 possible, on फिट spare parts pur- chased by the Haryana Roadways so that they may not find place for re- sale in the private market, 
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29, The Committee were informed that the Department has so Refreading ofM’ for only two Tyre Retreading Plants, one at Rohtak tyres and the other at Ambala, 

The Committee घाट of the view that theie 1s need to equip each depot with a Tyre Retreading Plants. They, therefore, recommend that necessary sleps be taken to set up tyre Reteading Plants at the lemaining six Depots at 8 very early date thereby reducing the cost of tyres 

_m_mj 30 It has been observed by the Commitiee that sometimes the Operational conductors/drivers of the Haryana Roadways Buses do not 

on the passengers  saying that the latter ‘tried to snatch the conductors’ cash bag and thus took the bus to the Police Station, The Committeo feel that this way of treatment with the public 15 not good. 

The Committee recommend that the necessary  steps should be taken by the department to mculcate ता the operational staff the habyt of showing proper courtesy and extending polite behaviour to the pissengers, 

31 The Committee have observed that usually फिट truck-drivers Reckless driving§  overload thewr vehicles and dive them recklessly at 8. of of truck 1 speed much exceeding that permissible under the law/ rules. This 15 responsible for a large number of road accidents Moreover, the truck-drivers usually do not allow their vehicles to be over taken by any other vehicle, 

The Commuttee recommend that Government should take necessary steps for the enforcement of the traffic Law and Rules and should strengthen their inspection machinery on the roads so that those who commit breach of the traffic rules are switably proceeded against, 
32. The commeraes 106 _Committee are of the opinion that at the time of Appointment of Staff recruitmient the percentage of persons belonging 10 belonging to- Scheduleg the Scheduled Castes/Backward Classes are not Castes in_accordance kept 1n view 10 the Transport Department. 

with the Percentage 
fixed by Govern- 
ment 

The Commiytiee recommend that the department shoyld make छा! effortsto recruit the persons belonging to the Scheduled Castes and Backward Classes 1 g the categones of the staff and  scrupulously follow the Instructions 1ssued by the Government from time to time on the subject, 

.33 _On a question being asked as to whether 11 isa fact that “Water Coolers'|  defective Water-coolers were purchased and installed at सकल COTTAIN bUS stands, the department furnished the follow- ing replvto the Commuitee :— 

“The water coolers have been purchased by the Department through
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the Store Purchase agency viz. Controller of Stores against D G.S &D. 

rate contract, At the time of mspection of these water coolers no de- 

fective Water coolers were accepted. Under the D 0.5 &D. terms there 

15 a guarantee pertod of 006 year for free service by the supphets 

through therr local agents Out of twenty water coolers purchased पा. 

1972-73 and 1nstalled at different Bus Stands, 9 water coolers were not 

working satisfactory and these were got serviced/repared from the 

authorised agents of the suppliers undvr the terms and conditions of the 

D.G.S.&D. rate contract” 
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The Committee are not satisfied with the Government’s reply and 

observe that there 1s hardly any cooler 17 perfect working conditton 

At certain bus stands, the water coovlers remain out of order durimng the 

summer months with the result that the travelling public 15 much 

inconvenlenced on this account. The Commuittee recommend that the 

department should pay more attention In this direction At small 

stations some arrangements for drinking water should also be made for 

the passengers. The Committee further recommend that arrangements 

may be made by the department to detail a person to serve cold water 

दा glass tumblers at various bus stands during summer days to the 

passengers, particularly the children and ladies, while being seated 10. the 

buses. 

34. The Commuttee were informed by the departmental represen- 

Shops/stalls at the | tative that shops for selling eatables at the bus 

bus stands | stands are allotted to the persous who bid hugher 

rent in auctton. The Committec observe that these shops sell sub- 

standard eatables and charge very hugh rates fiom the travelling public 

Certain articles of food sold to them are exposed to unhygienic 

conditions and in many cases prove health hazard. 

When asked from these shopkeepers/vendors about the poor 

quality of eatables and that too at exorbitant rates being served to the 

travelling public, their reply was the considerable high rate of rent being 

charged from them by the Government. 

The Commuttee are of the opinion that the present system of auction 

for runming shops at the bus stands is not satisfactory. The persons to 

whom the shops/stalls are allotted by auction do-not pay proper atten- 

tion for their proper runmng as their sole purpose 15 to extract money 

from the travelllng public and to earn profit after paying the exorbitant 

rent to the Government. 

The Commuttee, therefore, recommend that the department should 

constitute a Committee consisting of two or three Government Officers 

at a few important bus stands on experimental basis which should 

suggest the rates, quality and weight of the food articlesand also 10 

ensute that the articles of good quality food are available at such shops/ 

stalls. If 1t1s proved useful then such type of Commuttees may also be 

constituted at other places. 

The Committee further recommend that the persons to whom such 

shops/stalls are allotted should be made to deposit securities with the 

department so as to ensure that they conform to the conditions which 
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may 96 laid down by the Government at the tune of auction The 
Commuttee further recommend that the Department may ariange for 
getting the sample of food articles checked frequently from the Deptt 
concerned. Inaddition, canteens should be run departmentally on 
no profit-no loss basis under efficient managements. 

5. The Committee observe that the buses and specially the 
(किक वा फट ition of busesj lavatories and uninals at various busstands are gene- 

and bus stands__ § 18119 found dirty. 

The Commuttee recommend that whenever any bus of the Haryana 
Roadways stop at big stations enroute a sweeper should clean the bus 
85 15 being done by the railways and the staff at the bus stands should 
also be 1nstructed to ensure that before a bus leaves, it should be pro- 
perly cleaned. The buses and the bus stands should also be properly 
disinfected at regular intervals. 

The Committee further recommend that at impoitant bus stands 
sweepers should permanently be posted so as to keep the lavatories and 
urinals clean. These sweepers should remain on duty all the time during 
the running of buses. 

It has come 10 the notice of the Committee that during mights the 
urinals meant for the use of ladies are found locked thereby putting the 
laches to much inconvemence The Committee, therefore, recommend 
that the urinals should remain open during 811 the 24 hours as 1t has be- 
come more necessary with the running of might service on various routes. 

36. It has been generally .observed by the Committee that the 
“First-A1d Boxes | First 210 Boxes, as are 1equired under the Rules, are 
and Tool Boxes | not kept in most of the Haryana Roadways 00565 and 
where these are kept the conductors of the buses do not maintain them 
properly. 

The Committee recommend that the General Managers and the 
traffic Managers should ensure by carrying out frequent raids that the 
First-Aid Boxes are carried 1o all the buses of the Haryana Roadways. 
Those found guilty for non-compliance ‘of Government’s instructions 
पा this behalf may be suitably punished 

The Committee also recommend that during the general Checking 
the Inspectors and the other Supervisory Staff should 8150 06 instructed 
to check and see whether the First-Aid Box 15 carried 10 the bus and is 
being maintained pronerly by the bus conductor. 

The Committee further recommend that the Department should 
ensure that Tool Boxes घाट also kept in the Buses. 

37. The Committce recommend that the Department should take 
THarvana Roadway Roadwaysi steps to bring out a consolidated Roadways Time 
Time Table Table at an early date on the pattern of the Railways 

Time Table. 
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38  The Committee have observed that on a number of occasions passengers are stranded on the road side as the bus-conductors do not 
Passengers on thel pick them wup although thete 1s accommodation पा road side. the buses 

The Committee, therefore, tecommend that the necessarv mstruc- 
trons should be 1ssued by the Department to the Conductors of the Haryana Roadways buses that the passengels particularly women on 
the road side be picked up to the extent of vacant seabng/standing 
capacity of the buses. 

39, To a question 85 to the names of the routes on which the 
De-Lux buses are betng plied together with the nan es of those on which 

D'-LLJX‘-'W'BIJ.‘R‘-;IQ Lhese ate likely fo be operated, the Department furnished the Setviee, ¥ followmg informatior to the Comimittee — 

“Names of the routes on which Haryana Roadways 15 plying 
पड De-Lux Buses are as under— 

Sr. Name of route- 
No., 

1. Ambala Cantt —Simla 

2. Delhi—Smmla 

3. Delhi—Chandigath 

4  Delhi—Jagadhn 

5.« Delhi—Jaipur 

6. Delhi—Sirsa 

There 1s a proposal to start de Lux bus service on the following 
routes — 

1. Chandigarh—Hissar एव Kaithal. 

Chandigarh—Rohtak vz Panipat. 

Kaithal—Delhi via Karnal. 

मी 
० 

0० 

Chandigarh—Yamuna Nagar via Ambala-Mulana-Jagadhri” 

The Commuttee काठ of the opinion that as the large number of 
persons from different towns पा. the State of Haryana have to travel 
to Chandigarh where headquarters of the State Government are 
located 1n connection with various types of work, the frequency” of 
De-Lux Bus Service from and to Chandigarh be suitably ncieased. 

40 At present the Scooters are allotted to Government 
Allofment of { employees out of the State Prioruty Quota each quarter, 
Scooters 4 Employees diawing a salary of more than Rs. 250/-but less 
than Rs 1,500/-per mensum are ehgible for the allotment of Scooters. 

In view of the steep risein the cost of petrol, the Committee are 
of the view that 1t may be difficult to maintain cars even for the Officers 
drawing Salary more than Rs,1500/-per mensum and, therefore, 
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recommend that the chgibility for the allotment of Scooters inay be 
liberalised 1n the case of such Officers  Such category of Officers may 
however, be not considered eligible for allotment of both 8 car and a 
Scooter from the State Puiorsty Quota within a period of two years, 
The Comnuttee understand that such ceilling of income has recently 
been removed at the Centre, 

41. During the course of oral examunation of the Dapartmental 
"m.-‘."] - t C b - 
Smokingin | representatives, the Commuittee brought to their notice that 

.Buses not unly the passengers but Diivets and Conductors also 
are some times found smoking not caring for the convenience of (1611 
fellow passengers. 

The Commuttee reccommend that tnstructions may be 1ssued to all 
Drivers and Conductors not to smoke 10 the buses firstly bccause the 
smoking causes 1nconvenjence to the passengers and secondly 1t can 
be the cause of the buses catchmg fite thus resulting ता. damage to the 
Goveina ent propeity The Drivers and Conductors may also not 
allow the passengers to smoke 11 the buses and (ravel ma state of 
mtovication  The Depuartment should see that these instructions aie 
followed पा letter and spirit 

42 Tt has comec to the notice of the Conmnuttee that the tickets 
Punching o1 ] 5010 to the passengers ate sometimes not duly punched. 
Tickets These tickets are collected ' ७४ the Conductors from the 
passengers at the time they get down from the buses at the place of 
therr destination and are resold to other pascengers Theie may 96 
cases where the tickets are not sold at all to passengers on short routes 

In order to purge the Roadways staff of the cortupt elements. the 
Commuttee recommend that the supervisory staff should see that tickets 
are ssued to each pissenger and these are duly punched before 
1ssue. 

The private cash with the Conductors, the suitable hnut of which 
may be flxed by फिट Depaitment, at the time of the departure of buses 
should be recorded conspicuously 71 some officiol document and the 
cash lymng in the Conductors hand bags should be checked thoroughly 
with reference 1o  the wvalue of the tickets sold by the Conductors 
The Conductors may be called upon to explain the causes of amount 
of cash, 1f found ता cxcess of the value of the tickets sold and suitable 
actien taken =agawnst theni. 

43 The Committee observe that the tickets sold for long distance 
Giving of Bus | Stations का of variovs denominations  For instance, 
number on the a passenger who wants a ticket for Delhi from 
revers: of जात Chaudigarh 111 96 1ssued about 6 or 7 tickets of the A 

Total value ol Rs 1015 

The Committee, theiefore, recommend that for long distance 
Stations the tickets issued to the passengers should only be 1n the form 
of one ticket as far as 1t 1s possible, and not as many as 5 to 6 tickets 
The Commuttee further recommend that wmstructions be 1ssued to all 
Conductors to invariably note down the number of bus at the back of
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the ticket in respect of which it has been issued so that the passengers 
may not feel difficalty in boarding the right bus. 

44 The porters at the various bus stands at present charge 20 
Over Charging]  ए8156 for each item of luggage for loading and 20 paise 
by porters for unloading If any case or bundle is of heavier 
ok e t 3 : P d weight, higher rates for their loading and unloading are charged. 

The Commiitee recommend that the rates for loading and 
unloading of luggage be suitably fixed by the Department and the same 
exhibited at conspicuous plices In case any passenger desires 10 load 
or unload his luggage lumself, no obstruction should be caused to him by 
any porter for doing so. 

“सफर 45  During the couise of oral examination of the Departmental 
Carrying o representatives, 1t was brought to their notice by some 

Luggage members that in some cases the luggage carried 1n the 
buses are charged for by the Conductors but no ticket 
1n respect thereof 15 1ssued to the owner of the luggage. This type 
of corruption, according to the Commuittee’s view, 15 often indulged पा 
by the Conductors पा the mnight-service particularly runmng tetween 
Delhi—Hodel and Delu—Palwal. The Commuittee, therefore, reco- 
mmend that suitable steps पा this behalf be taken by the Deparument at 
an early date. 

46. Tt is gratifying to note that the Haryana Roadways has given 

““Ethciency of the | a good account of itself  As there 15 no limit. to 

Department progress, the Committee are of the view that there 15 

still much left to be done for further improving the efficent working of 
the Roadways and augmenting 1ts financial resources by plugging 

various loopholes The buses running on various long distance routes 
merit particular attention of the Department 85 the honesty of some of 
the Drivers and of the Conductors of these buses, in the opinion of the 
Committee, 15 not above board. The Commuittee recommend that 
proper arrangements may be made to conduct intensive surprise check- 
ing both by the flying squad and by the Joint Transport Controller on 
long distance routes and detcrrent punishment awarded to the persons 
found guilty. The Committee are of the view that tihe corrupt elemert 
does not deserve any mercy whatsovere and, thetefore, should be dealt 
with severely The Drivers and Conductors should be transterrcd 

frequent intervals. 

The Committes further recommend that the following steps be 

taken by the Department to increase the efficiency of the Roadways 
80111 further — . . 

(a) A chain of workshops which should be manned by efficient 
., persons to ensure better maintenance of running fleet, which 

is the prime need by the hour, to reduce the incidents of break- 

downs, be established; 

(b) 1In order to reduce the expenditure on repairs of buses. pre- 
ventive measures be strictly adhered to ; 
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Diesel pumps at each sub-depot may also be set up by the 

Department to effect economy in the expenditure on fuel; 

Early steps be taken to set up institutions in the State to 

impart refresher/reorientation courses to the staff and equip 

them with advance technical know-how ; and 

A separate Research Cell in the State 06 set up where research 

may be conducted for improving the servicing and repa:r 

amenities, testing and trials of parts and equipments, retrei- 
ving and rebuilding of un-serviceable parts etc.
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SUMMARY OF RECOMMENDA‘TIONS/OBSERVATIONS OF THE 
ESTIMATES COMMITTEE (1973-74) 

Serial Page 
No. 

Paragraph 
of the 
report 

Recommendations/obsel vations 

11 

11 

11—12 

12 

12 

12 

13 

14 

14 

HEALTH DEPARTMENT 

The need to provide medical facilities is great but still greater 
1n the case of rural areas 11 the State. The Committee are, 
therefore, pained to note that no effective steps have been 
taken by the Department to see that no rural dispensary 179 
the State 15 left without a doctor. The Committee, there- 
fore, recommend that necessary arrangements be made to 
to provide a doctor 1 each such dispensary without loss of 
further time 

The Committee brought to . the notice of the Department 
that there were two or three doctors 10. many Primary Health 
Centres and that 1t should not be difficult for the Govern- 
ment to shift some doctors from such Centres, though 
temporarily, to the rural dispensaries which were without 
doctors. The Comnuttee, therefore, recommend that 
necessary steps in this behalf be taken expeditiously. 

The Commuttee are of the view that it should be made 
obligatory for the M.B B.S. students to serve in the rural 
areas of the State for about six months’ period before the 
completion of their course and award of degree to them 
and to achieve this object a change 1 the syllabus may 06 
made, tf necessary. 

The Commuittee are pained to observe that glate enquiries into 
the complaints which in a fewcases,aréasold 55 2 years, 
have not been finalised by the Government. The Com- 
mittee, therefore, recommend that the enquiries into all 
such complaints which are of very urgent nature should be 
finalised without loss of further time and suitable action 
taken against the Officers/Officials found at fault, 

The Committee feel that more intensive propaganda is 
required amongst uneducated sections of the people and 
more particularly amongst the weaker section of the 
Society in the rural areas to induce them to exercise a 
check on having large families. 

The Committee recommend that the benefits of family 
planning should be brought home to the people living in 
urban areas in general and rural areas in particular. 

The people should be educated in such a manner that they 
should feel the necessity of family planning and volunteer 
themselves for under-going vasectomy or tubectomy 
operations or for insertion of loops etc. 

29
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Family planning programme should be carred out steadily 
throughout the year imnstead of organising special camps 
at different periods 1ए the State 

The Commuttee feel that for the checking of actual cases of 
operations and loop msertion some very effective and fool- 
proof system be evolved 85 entries 1n the reg.sters were 
sometimes found to be bogus The persons responsible 
for making false entries 1n the registers should be brought 
to book 

- The Commiuttee further feel that an effective check should 
be exercised on complications arisiug from loop 1nsertions 
lest the scheme becomes unpopular. 

The Committee also recommend that morte effective steps 
should be taken for the adoption of family planning pro- 
gramme among the lepers , beggars and persons suffering 
from tuberculoses and venereal diseases 

The Committee recommend that the Department should 
take effective steps to educate the people through dccu- 
mentary films and other publicity media to donate blood 
when asked for . 

A 1151 of professional donors should also te mamtained पा 
each Hospital and necessary steps be taken to encourage 
the collection of blood from voluntary donors by giving 
vide publicity of such donors 

The Com‘mittee tecommend to the Government to consider 
the desirability एव opening a separate VD Clinic in that 
part of the State where the incidence of such diseases 15 
large. 

The Committee recommend that the aspect of fast 1n- 
creasing population of Faridabad should be given favoura- 
ble consideration at the time of allotment of funds to the 
B K Hospatal, Faridabad. 

The Committee are of the opinion that factory workers and 
their families can only avail themselves of the medical 
facilities to the extent it 1s desuable 1f the ए 51 Dispen- 
sartes are not located at a considerable distance. The 
Committee, therefore, recommend that necessary steps 1n 
thus behalf which would resultin saving time and labour 
of the Workers’ be taken 

During on-the-spot study of the Workmng of the BK. 
Hospital at Faridabad on 22nd October, 1973, the Com-, 
muittee noticed that the X-Ray Plant was lymng out of order 
thore  The Committee recommend thai immediate steps 
be taken by the Department to get the necessary repairs 
carried out so that it may function smoothly without any 
further loss of time 

The Commuttee further recommend to the Government 
to take steps to formulate a phased programme to equip 
every Hospital in each Tehsil with an X-Ray Plant so that 
the rural patients may not have to cover long distances to 
get themselves X-Rayed 

Proper care should be given fo1 the maintenance of all the 
X-Ray Plants in the State
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As the strength of beds in the EST Hospital Faridabad 

has since been increased from 55 to 110, the Commuttee 

are of the view that there should be corresponding increas 

1 the staff so that it may function smoothly - 

In order to lessen the chances of corrupt practices which are 

indulged 1n by Goveinment employees 21 Some cases In 

connivance with some unscruplous doctorsand chemists, 

the Commuttee recommend that necessary steps be taken 

at a very early date to open its own stores/co-operative 

stores for the supply of Allopathatic and Ayurvadic medi- 

cines to the Government employees By taking this step, 

the Commuttee 216 of the view, that the Government would 

save much by getting the medical supplies from the manu- 

facturers direct 2.t whole sale rates and thus ehminating the 

middle man’s profit 

If possible, the contaners of the medicines may have some 

suttable distinct marking so that these may not be resold 
in the open market 

Reimbursement of the cost of only those medicines which are 

not avallable in the Government stores may however, be 

allowed The Government may also think of taking some 

other suitable steps to achieve the object i view. 

The Commuttee brought to the notice of the departmental 

representatives that cases involved either in accident or 

medico-legal cases are not attended 10 immediately but 

are kept waiting in the hospitals pending the arrival of the 

police with the result that some of them prove fatal 

The Commuttee desued that medical treatment in such 

cases should be started forthwith and the police informed 

either by telephone or by a spectal messenger 

The Commuttee recommend that the Government should 

take necessary steps to ensure that the wnstructions 1ssued 

by the Director Health Services, Haryana to all the 

Medical Officers 1 the Stale of Haryana on this subject 
are carrted out 1nletter and spint 

The Commuttes are of the opmmon that the number of T.B. 

patients in the State 15 much higher than that registered as 

mdoor and out door patients in various Clinics/Centres/ 

Hospitals mn the State. The Commuttee are of the view 

that this disease 15 assuming alarmung proportion 11 the 

State and, therefore, should be viewed great concern by the 

Government ’ 

The Commuttee recommend that more beds be provided 
in the Government Hospitals 

For domicilary treatment, sufficient funds be provided and 

care should be taken that the out-door patients are given 
proper medicines 

In case of poor patients some arrangements be also made 
for providing them proper diet 

The Commuttee further recommend that in industrial towns, 
proper and strict measures be adopted to control the air 

pollution. 

The Commuttee recommend to the Government to take 
necessary steps to get the supply of milk from the Govern- 
ment sources as far as possible
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30 16 24 The emphasis should ke on, the purity of mulk rather than on 15 lowest rate m-so-far as the supply of mulk by the private 
individuals 15 concerned 

31 17 24 - The Commuttee are further of the view that पा. order to determine the 4L contents of the mulk, 1t should not be difficult for the department to arrange for conducting daily test of the milk bemg supplied by the private mdi- viduals, and, therefore, recommend that early steps be taken in this behalf 

The Commuttes, recommend that as the adulteration involves a large team of conspiratois, a deterrent punishment should be prescribed for them under the law 50 that the practice of adulterating the food-stuffs may not be resorted (0 by 
any body 

: 

Apart from amending the existing law on the subject suitably some more effective steps should be taken, by the Govern- ment to curb the evil of adulteration 

33 17 24 The Government should not feel confented by only making piovision of deterrent pumishment पा the law of prevention of food-adulteration but take vigorous steps to enforce the law as without its effective enforcement the object for which the law has been enacted will be totally defeated The Government should, therefore, wage a 1elentless war against adulteration which पी not checked effectively soon will assume alarming proposition with the passage of time, 

34 17 24  The Committee further reconumner 
made to get co-operation from pu 
to fight the evil of adulteration 

1d  that efforts be also 
blic social organisations 

35 18 25 The Commiuttee are distressed to find that the State of Haryana, as has been revealed by the data, lags far behind the other States in providing medical facilities to 15 people The Commuttes, therefore, recommend that necessary steps 06 taken to improve the doctor-population ratio m the State so that it can be compared favourably with other . States पा India 

. 
TRANSPORT DEPARTMENT 

36 20 27 The Comnuttee are of the opinton that Transport 15 one of the most progressive industries पा the State 25 the fleet strength of the Haryana Roadways buses has considerably Increased consequent upon the cent per cent nationalisation of routes m the State, the Commuttes recommend that hecessary steps be taken to set up a body building workshop 1५ the public Sector m the State to cater the needs of the Transport Department 

37 20 27  When this Workshop 15 fully estabhshed and 15 run efficiently, efforts may be made progressively to secure orders for body building from other States The Commuttee hope that by taking this step the Government will be able to increase 15 revenue and at the same time provide employment opporty- nuty to the unemployed persons 1n the State 
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The Committee further recommend that constant efforts 
be made by the Department to further improve the design 
of bodies of buses so as to make them more comfortable 
for the passengers 

The Committee are pained to know that no 0956 of pilferage 
of spare parts has ever been detected by the Department, 
because the Commuttoc are of the view that pilferage of 
motor spare parts including tyres and tutes takes place 
though on a small scale . They are therefore, constrain- 
ed to draw an irrestible conclusion that “there 15 a lack of 
proper supervision/Vigilance on the staff indulging 10 the 
pilferage of spare parts The Commuttes recommend that 
necessary ‘measures to streamline the management in this 
behalf may 00 taken at an early date. 

In order to lessen the chances of pilferage, the Committeo 
further recommeénd that the necessary steps te taken by the 
Government to have distinct markings as far as 1. 15 possi- 
ble, on the spare parts purchased by the Haryana Roadways 
so that they may not find place for re-sale in the private 
market. . 

The Committee are of the view that there 15 1060 to equip 
each depot with a Tyre Retieading Plant They, therefore, 
recommend that necessary steps be taken to set up tyre 
Retroading Plants at the remawning Six Depots at a very 
early date thereby 1educing the cost of tyres 

The Commitee recommend that the necessary steps should 
be taken by the department to inculcate in the operational 
staff tho habit of showing proper courtesy znd extending 
polito behaviour to the passengers. 

The Commuittec recommiond that Goveinment should take 
necessery steps for the enforcement of the traffic law and 
Rules and should strengthen their inspection machinery on 
the roads so that those who commit breach of the traffic 
rules are suitably proceeded against. 

The Committes recommend that the depaertment should 
make all efforts to recruit the persons telonging to the 
Scheduled Castes and Backward Classes in 21l the cate- 
gories of the staff and scrupulously follow the instructions 
1ssued by the Government from timo to time on the subject 

The Commmttiee are not satisfied with thoe Government’s 
reply and observe that there 15 hardly any cooler 10 perfect 
working condition At certain bus stands, the water 
coolers remamn out of order durmg the summer months with 
the result that the travelling public is much inconvenienced 
on this account The Committee recommend that the 
department should pay more attention in this direction 

~ 

At small stations, some arrangemonts for drinking water 
should also be made for the passengers 

The,Commuttee further recommend that arrangements may 
be made by the department to detail a person to serve cold 
water in ilass tumblers at various bus stands during summer 
days to the passengers, particularly the Children and the 
ladies, while being seated 1n the buses. 

—
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The Commuttes, recommend that the department should 
constitute 8. Commuittee consisting of two or three Govern- 

ment Officers at a few 1mportant bus stands on _exper - 

mental 09515 which should suggest the rates, quality and 

weight of the food aitticles and also to ensure that the 

articles of good quality food are available at such shops/ 

stalls प 1t is proved useful then such type of Committees 

may also be constituted at other places 

The Commuttee also recommend that the persons to whom 

such shops/stalls are allotted, should be made to deposit 

securities with the department so as to ensure that they 

conform to the conditions which may 06 1810 down by the 

Government at the tume of auction. 

The Commuttee further recommend that the department 

may arrange for getting the sample of food articles checked 

trequently from the department concerned. 

Cantoens should be run departmentally on no profit no 1055 

_ 98515 under effecient managements. 

The Committee recommend that whenever any bus of the 

Haryana Roadways stop at big stations enroute a sweeper 

should clean the bus 8515 being done by the railways and the 

staff at the bus stands should also be instiucted to ensure 

that befoie a 005 leaves, 1t should be properly cleaned 

The buses and the bus stands should also be properly dis- 

1afected at regular intervals 

The Commuttee further recommend that 4t important bus 

stands sweepers should permanently be posted 50 as to keep 

the lavatories and urinals clean These sweepors should 

temain on duty all the time during the running of buses. 

It has come to the notice of the Commutteo that during 

nights the urinals meant for the use of ladies are found 

locked thereby putting the ladies to much 1nconvenience. 

The Comnutfee, thorofore, 1ecommend that the urinals 

should remain open during all the 24 hours as it has become 

more necessary with the running of night setvice on various 

routes 

The Commuttee recommend that the General Managers and 

the Trafic Managers should ensure by carrying out 

frequent raids that the Fust Aid Boxes are carried 1o all 

the buses of the Haryana Roadways. Thoso found gulty 

foi non-compliance of Governmerit instructions in this 

behalf may be swtably pumshed 

The Committee also recommend that duringYthe general 

checking the Inspectors and the other supervisory stafl 

should 250 be mstructed to check and see whether the 

First Ard Box 15 carried ता the bus and 15. being mantamed 

- properly by the bus conductor. 

The Commuittee further tecommend that the Department 

should ensure that Tool Boxes are also kept in the Buses 

The Comnuttee recommend that the Department should 

take Steps to bring out a consolidated Roadways Time 

Ta.bblle at an early ddte on the pattern of the Railways Time 

Table. - 



| 
| 

35 

3
]
 

61 

62 

63 

64 

65 

66 

67 

68 

24 

24-25 

25 

25 

26 

38 

39 

40 

41 

4} 

42 

43 

43 

The Commitiee, recommend thet the necessary instructions 

should be 1ssued by the Department to the Conductors of 

the Haryane Roadways buses that the passengers particul arly 

women_ on the 10ad side be picked up to the extent of 

vacant seating/standing cepacity of the 00565, v 

The Committea are of the opinion that as tha large number 

of persons from different towns in the State of Haryana have 

to travel to Chandigarth where headquarters of the State 

Government are located m connection with various types 

of work, the frequency of De-Lux Bus Sorvice from and to 

Chandigarh be suttably increased 

In view of the steep 156 in the cost of petrol, the Committee 
are of the view that 1t may te difficult to maintain cars even 
for the Officers drawmng Selary more than Rs 1,500 ‘per 
mensum and, theiefore, rccommend that the eligibility for - 
the allotment of Scooters may be liberelised mn the case of 
such Officers Such catogrory of Officers may, however, 
be not considered eligible for allotment of both a car and a 
Scooter from the State Priority Quota, within a period 
of two years. The Commuttoe understand that such ceiling 
of income has recently been removed at the Centre, 

The Committee recommend that instructions may be issued 
to all Drivers and Conductors not to smoke पा. ‘h& buses 
firstly because the smoking causes mconvemsence to the N 
passengers and secondly 1t can be the cause of the busos 
cateching fire thus 1esulting 17 demoge to the Government 
property. The Drivers and Conductors may also net 
allow the passengers to smoke पा the buses and travel in a 
State of intoxication The Department should see that 
these mnstructions are followed 1n letter and spurit. 

In order to purge the Roadways stafl of the corrupt elements 
theCommuttee recommend that the supervisory staff should 
see that tickets are issued to each passenger and these are 
duly punched before 15506 

The private cash with the Conductois, the svitable hmit of 
whichmay be fixed by the depaitment at the time of 
the departure of buses should ६८ 1ecorded conspicuously 
1 50016 official document and the cesh lymg था, the Con- 
ductors hand bags should be choecked fhoroughly with 
reference to the value of the tickets sold by the Conductors. 
The Conductors may be callod upon to explein the causes 
of amount of cash, पी found m excess of the value of the 
tickets sold and suitable action token against them. 

The Committee, recomumend that for long distance sty 
the tickets 1ssued to the passengers should only be 
form of one ticket as far as 1t 15 possible, and not 
as 5 10 6 tickets. 

The Committee further recommend that instru 
issued to all Conductors to invanably note down th 
of the bus at the back of the ticket पा. respect of 
has been issued so that the passengers may not feal ¢ 
in boarding the right bus 

The Committee recommend that the rates for loadis 
unloading of luggage be suitably fixed by the Depar 
and the same exlubited at conspicuous places.
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In case any passenger desires to load or unload his luggage 
himself, no obstruction should be caused to him by any 
porter for doing so. 

During the course of oral examination of the Departmental 
represenfatives, 1t was brought to their notice by some 
members that पा. some cases the luggage carried in the buses 
are charged for by the Conductors but no ticket In respect 
thereof 15 issued to the owner of the luggage. This type 
of corruption, -according to the Committee’s view, 15 often 
mdulged 1n by-the Conductors पा the night-service parti- 
cularly running between Delhi-Hodel and Delhi-Palwal. 
The Commuttee, therefore, recommend that suitable steps 
m this behalf be taken by the Depaitment atan early date 

The buses running on various long distance routes mernt 
particular attention-of the Department 25 the honesty of 
some of the Drivers and of the Conductors of these buses, 
in the opinton of the Committes, 15 not above board. The 
Commuttee recommend that proper arrangements may be 
made to conduct intensive surprise checking both by the 
flying squad and by the Joint- Transport Controller on long 
distance routes and deterrent punishment awarded to the 
persons found gulty The Committee are of the view 
that the corrupt element does not deserve any mercy 
whatsoever and, therefore, should be dealt with soverely. 

The Drivers -and Conductors should be transferred at 
frequently intervals. ‘ 

The Commuttee further recommend that the following steps 
be taken by the Department to increase the efficiency of the 
Roadways 501 further :— 

(@) A chain of workshops which should be manned by 
efficient persons to ensure better mamtenance of running 
fleet, which is the prime need by the hour, to reduce the 
incidents of breakdowns, १096 established; 

(b) In order to reduce the expenditure on repairs of buses, 
preventive measures be strictly adhered to ; 

(¢) Diesel pumps at each sub-depot may also 06 set up by the 
Dopartment to effect economy in the exependiture on 
fuel ; 

(व) Early steps be taken to set up institutions in the State to 
impart refresher/reorientation courses to the staff and 
equip them "with advance technical know how ; and 

6) A separate Research Cell in thé State be set up where 
research may be conducted for improving the servicing 
and repair amenities, testing and trials of parts and 
equipments, retretving बात rebuilding of un-serviceable 
parts etc. 

2746—H VS.—H G P, Chd. 


